
26.1 
 

Item No. 26 

 

In-Principle Approval for Drafting and Publishing the Draft Regulations for 

Stakeholder Consultation 

 
 

(A)  On passing of the Insurance Laws (Amendment) Bill 2022 

 
1. Authority has sent proposals to Department of Financial Services(DFS), 

Government of India for amendment of Insurance Act, 1938 and IRDA Act, 1999.  

 
2. It is understood that DFS is in the process of preparing the Insurance Laws 

(Amendment) Bill, 2022 for amendment of Insurance Act, 1938 and IRDA Act, 

1999.  

 
3. It is also understood that once the Insurance Laws (Amendment) Bill, 2022 is 

passed by the Parliament many new regulations will be required to be framed 

and many existing regulations may be required to be amended.  

 
4. As per the recommendations of the Committee on Subordinate Legislation of 

Parliament, rules/regulations should be framed under an Act as soon as possible 

after the commencement of the Act and in no case this period should exceed 6 

months. 

 
5. Hence, all regulations are required to be framed within 6 months of the coming 

into force of the Insurance Laws (Amendment) Bill, 2022.  

 
6. In view of the above requirement and to expedite the process of framing of 

regulations, it is proposed that the Authority may grant in principle approval for 

drafting and publishing the draft regulations for stakeholder (internal and 

external) consultation for the regulations which may be required to framed after 

commencement of the Insurance Laws (Amendment) Bill, 2022. 

 
7. After receipt of the stakeholders’ comment, the final draft regulations will be 

placed before the Authority for approval.  

 

 



26.2 
 

(B)  Review of existing Regulations  

 
1. Various committees/ working groups were constituted by Life Insurance Council 

and General Insurance Council. The committees have recommended 

amendment to existing regulations.  

 
2. Besides, there is also a need to review all the existing regulations to cater the 

need of the insurance industry based on the present economic requirement, 

which would augment the growth of the sector, increase penetration and ease of 

doing business.  

 
3. Based on the review of the existing regulations, necessary amendments or 

consolidation or repeal of the existing regulations or framing of new regulations 

would be suggested.  

 
4. Hence, it is also proposed that the Authority may grant in principle approval for 

drafting and publishing the draft regulations, which may be prepared upon the 

review of the existing regulations, for stakeholder (internal and external) 

consultation. 

 
5. After receipt of the stakeholders’ comment, the final draft regulations will be 

placed before the Authority for approval.  

 

Placed for approval of the Authority. 

 


